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Suits against Gobindpurj Residents

3833. Shri Madhy Limaye:
Shri Kishen Pattnayak:
Shri Kashi Ram Gupta;
Shri 8. M. Banerjee:
Shri Ram Sewek Yadav:
Dr. Ram Manohar Lohia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the De-
puty Commissioner, Delhi, fileq suits
on behalf of the Gaon Sabha Tekhand
under section 169|170, DLRR, 84(b)
DLRA, 145 Cr. P. C. on Gobindpuri
residents in the court of Sub-ordinate
Revenue Assistant who has passed
eviction orders against more than 50
persons;

(b) whether it is also a fact that
these persons have been paying House-
tax and Development Charges to the
Delhi Municipal Corporation; and

(c) if so, under what authority or
jurisdiction the Deputy Commissioner
has proceeded against them?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) Yes, Sir, the residents
affected are those of an unauthorised
colony mear the approved Gobmdpun
colony. AN

(b) No development charges have
been collected from the owner of the
unauthorised houses built in the un-
approved area near the Gobindpuri
colony. House tax has been paid by the
owners of these unauthorised houses
but this does not entitle them to the
regularisation of their colony.

(c) Section 161 read with section
150(3) of the Delhi Land Reforms Act
invest the necessary authority or juris-
diction on the Deputy Commissioner,
Delhi.
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Collapse of Houses in Delhi

3835, Shri Hari Vishnu Kamath: Wil]
the Minister of Home Affairs be plea-
sed to state:

(a) whether the inquiry into the
collapse of several houses in Delhi in
the wake of the earthquake on the 15th
August, 1966 has been completed; and

(b) if so, the result thereof?
The Deputy Minister in the Ministry

of Home Affairs (Shri Vidya Charan
Shukla): (a) No.

(b) Does not arise.





